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is Dot tbe office she gave me that made me 
accept her leadership but her ideas and ways. 
My r.:siillation from tbe Cabinet will Dot 
adversely affect my loyalty to her leader-
ship. Appointment or disappointment, at 
best, is an individual affair and the mighty 
task that the Congress Party has under-
taken under her leadership is of overriding 
importance to me. 

13.29 hrs. 
STATEMENT RE. AGREEMENT ON 
Bll.ATERAL RELATIONS BE'rWEF..N 

INDIA AND PAKISTAN 
MR. SPEAKER: The Minister of 

External Affairs. 
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SHRI P.K. DEO (Kalahandi) 
On a point of order, Sir ............. . 

SHRI ATAL BIHARI VAJPAYEE 
He is raising a point of order. 

MR. SPEAKER : What is the point of 
order? 

SHRI P. K. DEO : Regarding my point 
of order, I would like to submit that the 
Swatantra Parly welcomes the Simla agree-
ment ......... . 

SHRI S. M. BANERJEE (Kanpur) : 
What is the point of order ? 

SHRI P. K. DEO : Now, the way it ha! 
come to this House, we' strongly object 
to it. It is highly improper on the part of 
the Government to come before us with a 
FAIT ACCOMPLI: It has been ratified by 
the President.Evell in Pakistan where we say 
that there is dictatership, they took the 
National Assembly into confidence and 
their National Assembly ratified it. Then 
it came to their President. Here, I regret 
to say, this is a futile exercise in this House. 
I beg to submit, there is absolutely no me 
to have a discussion when this has already 
been ratified. (/nlerrllptions) 

MR. SPEAKER : He has the right to do 
so; he may move a Motion. 

SHRI P.K. DEO : There is no occasion; 
the question does not arise ; there is DO 
occasion for the statement by the ForeillD 
Minister. I want a ruling from you, Mr_ 
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Speaker. What benefit will aecure by a 
discussion of this type, Sir? (Interruptions). 

MR. SPEAKER : There is no right of 
order; tbere is no point of procedure 
This is your view. That is all. What is 
the ruling required 

SHRI SAMAR GUHA (Contai) 
I want to draw your attention to this aspect 
of the matter. Though not a constitutional 
obligation, we thought, you in your wisdom 
you would have felt that this Simla Agree-
ment sbould be brought up here in the House 
before ratification . We thought, you in 
your wisdom, would have felt that such 
historic document, such as the Simla Agree-
ment, having far-reaching consequences 
and implications, affecting the whole future 
generations, would have been brought up 
here before ratification. They ratified the 
agreement just two days or three days before 
the sitting of this august House. It is 
almost derogatory to the honour and the 
dignity and the moral right of this House. 
If they had been waiting for IS days or 20 
day~, why could not they have waited for 
2 more days? (Interruptions) If this Agree-
ment is discussed in this House before it is 
ratified by the Government, that would 
have been a more dignified course and tbat 
would bave been, I should say, in conso-
nance with the spirit of democracy. Now, 
I regret to say, it is redundant, it is meaning-
1"'5, for this House to consider this, when 
the whole agreement has been ratified by 
them. They just want to get the mere seal 
of approval of the House, a sort of consola-
tion for this House. What they are doing 
now is violation of not only the moral 
convention, but the democratic functioning 
of the Parliament, the democratic functioning 
of tbis House. And also, this has been 
done, in a kind of dictatorial manner. 
There are many who have approved it, of 
course; there are some shades of differences; 
but this sort of doing thinls which concern 
the future generations, is not the right thing 
to do. So many of our jawans sacrified 
their Ii~es and sbed their blood for the sake 
of the country. They should bave brought 
this up before the House betore it was 
rati6ed. I object to the Minister's statement. 
(llllerruptions) 

~ WIIWfI'f ~ wmt : ~ ~ ~ lWof 
& (1qQ'pI') 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) ; 
Mr. Speaker, Sir I bave tbe honour 
to lay on the table of the House 
a copy orlbe Agreement between tbe Govern-
ment of India and tbe Government of 
Pakistan signed at Simla by tbe Prime 
Minister of India and the President of 
Pakistan on the 2nd July, 1972. 
Pakistan on the 2nd July 1972 (Placed 
in Library. See No. LT-3179/72] 

The Agreement is a first step towards 
establishing durable peace on the sub-
continent. ... (Interruptions) 

MR. SPEAKER : Let those hon. Mem-
bers wbo are standing around the Table 
So back to their scats. (Interruptions) 

SHRI SWARAN SINGH: It providea 
a framework which, if faithfully worked 
out, can bring about an altogether DeIII' 
relationsbip between India and Pakistan ..... 

MR. SPEAKER : Let those Hon. ~m
bers who are stand ins ncar the Table 110 
back to their seats. (Interruptions) 
SHRI SW ARAN SINGH : The experience 

01 the past 2S years shows tbat outside 
agencies and tbild party involvemaot have 
made the solution of problems brtween 
India and Pakistan extremely difficult. 

Recognising this, it was agreed by both 
sides that they will settle th~ir differences 
by peaceful means throuSh bilateral Delloti.-
tions or any other peaceful means mutually 
agreed upon between the parties. Thi. 
trend of bilateralism which is sbowins 
itself in other areas of the world is a healthy 
trend and we welcome il. The Idea of 
providing for a "sclf executins machinery" 
which would automatically bring in involve-
ment of third parties or outside alCDCies, 
has thus been siven up. 

Another important features of the Agee-
ment is that both sid", have agreed tbat the 
basic Issues and causes of con.flict which 
have bedevilled relations between the two 
countries durinl the last 25 yean shall I» 
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(SHRI SWARAN SINGH) 
resolved by peaceful means. Both sides have 
furtber agreed that they will refrain from 
the threat or use of force against the terri-
torial integrity and political independence of 
each otber. Both Governments have agreed 
that pending the final settlement of any of 
the problems between the two countries 
neitber side shall unilaterally aiter the 

situation. They have further undertaken 
that both sides shall prevent the organisation, 
assistance or encouragemen t of any acts 
deterimental to the maintenance of peaceful 
and harmonious relations. 

A number of steps have been proposed 
for the normalisation' of relations under 
Articles 3 of the Agreement. They include 
communications, travel facilities, trade, 
cooperation in economic and other agreed 
fields and exchange in the fields of science and 
culture. 
14 In. 

Once these principles for the establish-
ment of durable peace were accepted by 
Pakistan and Pakistan further agreed tbat 
in Jammu and Kashmir, the line of control 
resulting from the cease-fire of December 17, 
1971, shall be respected by both sides with-
out prejudice to the recognised position 
of either side, we agreed to the withdrawal 
of Indian and Pakistani forces to their 
side of the international border. Action 
regarding withdrawals to the international 
border and delineation of the line of control 
in Jammu and Kashmir will have to be 
taken simultaneously. A smoothi mpl~menta
tlon of this will generate the necessary con-
fidence for the growth of friendly and peace-
ful relations between the two countries. 

I would like Hon'ble Members to look 
at the Agreement in the proper perspective 
of bistory. This Agreement comes after 
a long period of conflict and confrontation 
betwcon the two countries and opens up tbe 
possibility of establishing normal and co-
operative relations on the sub-continent. 
The Agreement is based on the principle 
of equality of sovereign nations and not 
in the spirit of a victor dictating bis terms 
to the vanquished. We have kept our 

promise which we had made before, durillg 
and after the last war tbat we do not have 
any designs on Pakistan's territory. We 
hope that Pakistan appreciates this and will 
reciprocate by adhering faithfully to the 
letter and spirit of this Agreement. The 
Agreement is only a first step, a beginning 
in the process of establishing peace, frieod-
ship and cooperation. The success of this 
Agreement and of the processes it has 
initiated will depend on its faithful imple-
mentation. As far as India is concerned, 
we arc prepared to treat the new Pakistan 
as a friend. The things that unite the in-
terests of the people of India and Pakistan 
are far more important and lasting than 
the things that seem to devide us. It is in 
this spirit alld in an effort to serve the long 
term common interest of the people of the 
sub-continent and this region that we have 
signed this Agreement. and it is in this spirit 
that we would like it to be judged. 

14.30 brs. 

Motion reo Statement on Agreemellt 
on Bilateral Relations Between 

India and PakistaD 
THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI SWARN SINGH) : 
I beg to move : 

"That this House do consider the state-
ment made by the Minister of Ex-
ternal Affairs in Lok Sabha on the 
31st July, 1972, regarding the Agree-
ment on Bilateral Relations bel-
ween India and Pakistan signed 
at Simla on the 2nd July, 1972". 

MR. SPEAKER : Motion moved : 
"That this House do consider the state-

ment made by the Minister of 
External Affairs in Lok Sabha 
on the 31st July, 1972, regarding 
the Agreement on Bilateral Rela-
tions between India and Pakistan 
signed at Simla on the 2nd July, 
1972". 

14.04 brs. 
'I'M Lok Sabha adjoMrned far lun~h 

till Fifteen af the C/Q(·k. 


